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[For English translation, see Appendix IV,
Annexure No. 32.]

ALLOTMENT OF TIME FOR CONSI-
DERATION OF THE APPROPRIA-
TION BILL, 1953

MR. CHAIRMAN: I have to inform hon.
Members that under rule 162(2) of the Rules
of Procedure and Conduct of Business in the
Council of States, I have allotted two and a-
half hours for the completion of all stages
involved in the consideration and return of the
Appropriation Bill, 1953. by the Council
including the consideration and passing of
amendments, if any, to the Bill.

THE APPROPRIATION BILL, 1953
MR. DEPUTY CHAIRMAN, in the Chair.

THE MINISTER rorR FINANCE (SHrI C.
D. DESHMUKH): Sir, I move:

"That the Bill to authorise payment and
appropriation of certain further sums from
and out of the Consolidated Fund of India
for the service of the financial year 1952-
53, as passed by the House of the People,
be taken into consideration.”

Sir, the Supplementary Demands out of
which this Bill arises were laid in the form of
a statement on the Table of the House on the
17th and the Demands were granted by the
House of the People on Thursday last, the
19th. The memoranda placed before you in
regard to the Supplementary Demands
contain, in my view, a sufficient explanation
of why this additional expenditure has become
necessary. | shall now proceed to draw at-
tention to a few important points.

The first point is in rogard to new services,
that is to say, if any of these demands
constitutes what might be re-



